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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
‘AT HYDERABAD

. S S -

/
DATE OF ORDER _ :  08-07-13997,

Betueen (-
G.Naraginga Rap

e Applicant
And

1. The Additicnal Divisional Rgilway
Manager, SC Rlys (BG), Commercial Brench, 1l floor,
Sanchalan Bhavan, Sec'bad. .

2. The Sr.0ivisional Commercial Manager,
sC Rlys (BG), Commercial Branch, II Floor,
Sanchalan Bhavan, Sec'bad.

3., The Divisional Commercial Maneger,
SC Riys (8G),
Commercial Branch, II Fldor,
Sanchalan Bhesvan, Sec'Bad.

.« Respondents

Counsel for ths Applicant

Shri P.Krishna Reddy

Counsel for the Respondents

"o

CORAM &

THE HON'BLE SHRI R.RANGARAJAN : FMEMBER' (A)

-

THE HCN'BLE SHRI B.5.JAI PARAMESHWAR  :  MEMBER (J)‘

(Order per Hon'ble Shri R.Rangarajan, Member (A)
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Shri N.R.Devaraj, SC for Rlys
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(Order per Han'ble Shri R.Rangarajan, Member (A) ).

Heard Mrs. Sharada for Rr.P.Krishna Reddy, counsel for

che applicant and Mr.N.R.Devaraj, standing counsel for respondan-

13-

2o The applicant uwhile working as MTicket Collector was

issued with a charge memor andum dt.26-12-95 (Annexure-XI1 to 0A).

The said charges reads as follows :-

"That the said Sri G.Narasinga Raa, TC/SC while working
as such on 11,10,95 by 7201 Golconda Expresgs in betusen
BZA=-KZS has failed to maintain absolute integrity, de-
votion to duty and also acted in a manner of unbecoming
of a Railway servant and has committed the following
s8rious irregularities in that,

"(a)he has demanded and accepted fs,10/- from a decoy
pagsenger for his trsvel from BZA-OKJ and has not
issued any receipt and thus violated para 2427(b) and
2430(a) of IRCM Vol.II",

(b)that he bas in possession of Rs,27/=~ axcess in
Railway cash and thus responsible vide para 2429
(a) of IRCM Vol.II",

By the above acts of omission and commission, Sri
G.Narasinga Rao has violated Rule 3(1) (i) (ii) of Railuay
services (Conduct) Rules, 1966,"

The enquiry was conducted and the anquiry officer came to the

-gonclusion that applicant had violated Rule 3(1) (i) (ii)&(iii) of

ailvay Services {Conduct) Rulss, 1966.by holding that the charges
ird partly pro%ued.- Tha applic;nt was given a copy of the anguiry
eport and wasg directed to submit his explanation. It is stated
hat the applicant had submitted his defence statement. Tharsafter
he Disciplinary Authority imposed punishment of stoppage of

ncrements by order No.CON/SC/C/107/95 dt.14-5-96 (Annexure-vI,

age~-15 to 0A). Against that impugned order, the applicant
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J sgbmitted his appeal to Respondent No.2 by his representation

cg
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dt.31-5-56 (Annexure-IV, page-13 to UA%& Both these ordsrs are

impugned in this 0A.

T . :
3. In spis g;gﬁgziﬂ%s%iaﬁ the applicant appears to have subw

mitted that the Vigillance Inspector bookasd this case b&fore he

randum No.CON/SC/107/95 dt.28-6=86. In that, the above said sub-
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suld complete the transaction of making @ receipt for ths money
2ceived from the passenger. The above contention is in para-~4 of

'e appeal, The Appellete Ruthority disposed of the appeal by memge-

|
aythority has disposed of the appeal stating t hat he found ro reason

to reduce the punistment." No reasons menticned for upholding the

was conducted in sccordance with the rules and thast he found no

thie appellate authority bhas not applied his mind while disposing of

submits that a pre-conceived notion(taken By the Enquiry Officer
é\rasulted in a wrong finding. But this contention had not been
mentioned by him either in the defence statement or in the appeal
submitted to respondent No.2. 1In any case the view now we ars
taking may help the applicant fo suumit a fresh appeal in addition
to|earlier one taking into account the cortention nou made asg indi-

caeted above.

4,

mission of the applicant has not beean considersd., The appellete

and.
pdnishment <= stated a?ta?énalysing the plea of the applicant as

adove. The Appellste Authority also did not state that the enguiry
reason to interfere with, Thus the appellete authority has not
Polllowed the procesoure as lzid down under Rule=22 of Railway Sarvant

(Dliscipline & Appeal) Rules, 1968. Hence we are of the opinion that

the appeal of the spplicant Harein. The appricant now in this OA

and thg memgrandum No.CON/SC/C/107/94 dt.11=2-97 of the revisin
| '? Wdﬂgtﬁ?wﬂdn-ﬁwuanz;w/ /107/ J
auqhorltyL?re set aside. 'The applicant is permitted to
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In the result, the memorandum No.CON/SC/C/107/95 dt.28-6-96
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file a fresh appeal taking all the contentions available to him

one
within / month from the date of receipt of a copy of this order.

If such an appesl is recsived by Respondent No.2, the same should.
be disposed of within 2 months Prom the date of receipt of ‘the
same. I1f no repressentation is received, #%ff within the stipulated

time, the appellete authority is free to digpose of his ear lier

appaal dt,.31-5=-96 in accordance with the lau,

4, Original Application is ordered accordinglyrat the:admig—-
siapestage itself. No order as to costs.

(R.PANGARAJAN)
Member (J)

Member {A)
qlf\m Y,
/

Dated: 8th_July, 1997, W//
Gictated in Open Court. %{g
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C+py to: ' - : | |

The Additional Divisional Railuvay Manager,
South Central Railway(BG), Commeréial Branch,
11 Floor, Sanchalan Bhavan, Secunddrabads ' = .

t
b2 14

1

' The Sr.Divisional Commercial Managsr, South Central Railway,
(8G), Commercial Branch, II Floor, Sanchelan Bhavan, .
.| Secunderabade . . ..._..__._ . ... _ .. ... S |
3, The Divisiondl Commercisl Manager) Soith Contral Rai lway, '
(BG), Commergial Branch, 1l Floor, Sanchalan Bhavan, ‘
. Secunderabads L. Lo |

43 One copy to Mr.RxP,Krighna Reddy, Advocats,CAT,Hgarabad.

| - . ' -
3+ One copy to Mr.N.R.0evrej,Sr.CGSC,CAT,Hydarabad, |
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ﬁ? 0ne copy £0 D.R.(A),CAT,Hydera_ad. o |
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